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Artillery Centre,

Nashik Road Camp, . . e
NRC, Deolali Gate. .

Taluka & Dist, Nashik,- - ‘ese Applicant,

'BY Advocate. shri A,LeMulchandant,
| . V/8e

1l llin:l.stry of nefence,
South Block, Government cf Inﬁia.
. Rew Do).hi. . e

2, anmeer.xn-chiof. Head Quar'cera.
.. New Delhi, L

3, Chief Engineering, Southern cmand.
) H.ad Quart.m.
. m‘ .. . - . . ~

4¢ Commander Worka. tnginaots.
. Deolall Camp, DisteNashik,

5, Garrison Bngineor(north).
- ©OnSlow Road, Deolali Camp,
. Deolali, Dist.Nashik,

6o A.G .Bendct Office,
'~ Nashik Road oCamp, 4 o
NeR.Co Offic.. “till‘ry centrc‘ . »
X Hashik Road, Dist.liaghik. e++ Respondents,

7o G,0ffice, Deolali Camp, .
9G* Northk neblan Calp.
- DistgNashik, - -~

8, Military Eng:lneor&ng scrvices.
Chief Engineer, (Mukhya Engineer -
Ka Karyalaya, Pune Zone,. .. i o
Cbhief mgiaecr's Office, Punc ZOne, ,, ..
Punesdl, ese Opponents.
' Respondents,
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I Per Shri M.R.Xolbatkar, Member (A) X ... -

Heard. snu Bulchapdap:l for the spplicante -.. <
o 1n this on. .the_ applicant challenges the notice of the
termination dated 27/'7/96 by which hox' sarvico stands terminated
within one menth ,g:oga the ,,Qa;o_ of not.ice., t is to be. noted that
the original opder,of sppointment which,was op. compassionate ground
provided that »:éhov'p:oducos_‘ original cortif:lcatéi@f‘ of ,,qdﬁcational
qualifications, etc, According. to _the,,,guigelg.nes for.
compassionate appointment, chapter=-28 in ‘swamy'; Compilation
para-4(c) o | S L | 'Af._' o |

Departments are, -however, competent to relax tesporarily
educational q\muﬁcatima in-the case of appoinmnt
48 the lowest level, i.e, Group D or LDC-post, in
exceptional circumstances where the: condigi_on of the
family s very hardy  Such relaxation will be B
permitted up to a pericd of two years beyond which no
relaxstion of educational gualifications will be
admissible and the services of the person concerned

1f still ungualified are lisble to be t’eminatea.“

. Jn this case, the. ariginal applicgnt. was . gppcj.nted on
26/'1[94 in relaxation and the termination order is strictly in,
acco:dance with the rules because the applicant failed to produce
the eriqinal certificates of .having the educational qulifieations

D vithin a period of two yearse ... - L. - w2
'fhexe is no provision er any further relaxation of the
educational qnalificatian. Accprding to paxa-“d) the wj.dow can be
oxuptod from the: requirements of edu¢ational qualificatien. In
this case, the applicant is the daughter of the deceased .
employee, Axt 13" statdd that the w.dow is aged and too unwell to
work.) in_hexr case, the questlcn of exemption of educational -
qualification does not arise, The Leamed Cotmael for applicam:
~_states that this is a case of coupaasionate appointment and this
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cou;t may considerx qivlng Interim gel.tef. Hmve;, 1 am
of ther view, that the m has Bo merit and I an 1nclmed
to diam.sc tho OA at the adntssiw stage :Ltself. j‘

tan H.a. %

m is accordingly dismissed yvith n_e_o:derg as to

coat_s.
@z /491/%«(/’
. (l‘lo Re- mmm)



